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pate OOO 

- 
r :i 	iUi1 J1 	11 . ti.D. Dti L4I1cIVk 	 icIAiUC1 	Uj. 

Th applia1t vLu is okiiig as a palt-cilne casual laboui 

as moved this 0. for regularisation in the services in the Group 

U POSt, 	t<eiving On trie ornce memorandum iO.49014/4/90 

dated 8.4.9 1 Anneure A/6, the applicant has contended that the 

(.iQveTprnent hCIQ 1S1JCI 1Cq--U\ O(P1flS for r ULr1at1Ofl of 



'ijoees 	he is entitled to the 

if this office m.ernorapduni no. 45/95/87-SPBj dated 

.4.9 I which also covers the part-time employees and provides 

granting of ternporar\ -  status and regularisatio n. 

ed by the applicant that the directions issued by 

e Director General of Postal services based on the Judgment of 

!ble Supreme Court are also not foLlowed bV the 
.:.:nts. 	in the letter dated 17.5.89 issued by the Ministry 

Communication it is provided that the casual labourer 

iitime or part-time) for the purpose of computation of eligible 

T'vice, the service put up by part-time casual labourers should 

n into account. in view of this letter, his selice also in 

:iie manner ought to have been computed for the grant of 

nporarv status which is one step higher than the recruitment. 

o the applicant, he has been working as a part-time 

the office of the Postn aster General Vadodara since 

re than seven-eght years and though he had made 

;)resentatiofl for reuisatjon in the se1Tice, the same h as 
rspondents on flimsy grounds. 

hed advocate appearing for the applicant 
iC submitting thar the services of the applicant should be 

de fuiltjme has referred to a cope of the letter dated 16992 of 

nication, para 2 of which reads asunder:- 

e n2arter has been examined and I am directed to 
av thtt4roart-time casual labourers are workIng for five 
;urs or tinore. it may be examined whether they can be 
'ade fuiftithe by readjustment or corn/i that/on of duties. 

is however. niterated that there Should be no 



3. 	In the light of the aboveinstrucfj01i from 
Minis try of 

Communication iVir. Eianda now subinjt
5  that respondeits may 

be directed to exine the ease of the apiict ad be treated as 

fulltime casual labburer. He may also be givenall the benet, of 

the scheme as a fulltjme casual labour Ms. Sheth Sbj
3  ni that am' such order can be oju- o 	a Drospctjve effect, - 

4. 	After discuj0 
 at the .Br, I consider that the O.A may be 

disposed of with a direction  to the respone115 to exij 	the 
case of the appiicre in terms ofinstructiollsof the Min 
C 

	

	 jstrr of ommunication letter dated 169 4 92 as to whether the C 

	

	 appjjc,t 1 be made fulitime 
 casual labour If the dept1 makes the 

apnhicatt a fuiltime casuai lahour, he may be 
  sh 	all the sceme  

from the date of such order Thj5 exercise may be 	
two months from the date of receipt of a 

copy of this order. 

5. 	
The O.A is iposed of with the above direction

5  No costs, 

74? (G.C, Srivastavai 	
(A.S Sanhavi) r (A Membe 	

Member (J) 

Mb 


